.CORAMA

'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' - JAIPUR BENCH '

Jaipur, this the 10" day of_A'Ugust, 2010°

' ORIGINAL APPLICATION NO. 13/2010

HON BLE MR M L CHAUHAN JUDICIAL MEMBER‘

Arun Kumar Trlpathl son of Shri Brahmdev. Tripathi,. aged about 66 ,
years, resident of 7-Ka-3, Jyotl Nagar, Jalpur (RaJasthan) Retired Loco -
Pilot, Central Rallways Kota '

S Appllcanti L

(By Advocate Mr Hemant Mathur proxy to Ms Amrlta Trlpathl)
_ VERSUS

1. Union of India through Chairman, Rallway Board Churchgate

Mumbai. i

2. The Chief Medlcal Supenntendent of Rallway Hospltal (Western o

Central.Railway), Kota. '

3. The D|V|S|onal Rallway Manager (Western Central Rallway), Kota

..... _...;.....Respondents '

(By Advocate: Mr. R.L. Agarwal proxy. to Mra.‘AIo'k Garg)

ORDER(ORAL)T
_This is the: second round of I|t|gat|on Earller the apphcant had
filed OA No 410/2009 wh|ch was dlsposed of vnde order dated
15, 09 2009 At this stage, it will be useful to quote the operatlve

_portion of the order wh|ch thus reads as. under:-

_ - “After havmg consndered .the facts of the case, it is
consndered necessary to direct the applicant to file a self-
. . contained representation “before . respondent no. »2 i.e. Chief
. Medical Superintendent, Railway Hospital, West Central Railway,
Kota, alongwith all the necessary documents, within a fortnight

from the date of this order and in case the representation of the _‘ .

. applicant is received within the stipulated period, respondent no.
- 2 is directed to decide the same by a reasoned and speaking
~ order within a period of one month from the date of receipt of
. the representation. In case the applicant feels aggrieved by the
-.order to be passed by respondent no. 2 on his representation, he

f%.



C s that though the perlod of three months has already Iapsed the -

"~ costs.®

2. Since‘the representation of-thé applican't“was not .decided by

}respondent n02 w1th|n the perlod aIIowed by th|s Trnbunal the

.apphcant has filed the present OA whereby grlevance of the appllcant

‘ A | respondents have not deC|ded h|s representatlon It was on the. basis

_ of th|s submlssmn ‘made by the Iearned counsel for the appllcant th|s~.
'_Trlbunal vnde order dated 19 01 2010 lssue-d ~notices to the_

3 respondents to ﬁle thelr repIy and to state the reasons for non

compllance of the order dated 15 09 2009 passed in the aforesaid OA

- 3. | The respondents have ﬁled the|r reply In the repIy, the

respondents have no where stated that the representatlon of the

'appllcant in ‘terms of th;e ear-l_ler order.dated.15.0»9.2009_has been C
decided Aby respondent no. 2. -Flj’rthe_r the respondents are 'jpstifying _~

- their. action on mertt and have Smeitted that the ciaim of the_; ,—

| applicant had already been settled prior to the vi‘ss"uance of the

divrecti‘on_give'n by this Tribunal vide.order dated '\'15;09.2009.. a

o

- 4. I have Ahe'ard the learned counsel for the parties. I am of the
_vi-ew 'that o) Iong -asthe‘r'epresentation of the, a'p’plicant in‘ terms of -

- order dated 15. 09 2009 is not deCIded by respondent no. 2, the

.second OA IS not malntalnable Thus WIthout gomg |nto merit of the

’ -case I am of the V|ew that respondent no. 2 shaII deCIde the

representatlon of the appllcant in terms of the order dated 15. 09 2009“

'Wlthln a perlod of one month from today fa|I|ng WhICh the action of the

will be at I|berty to approach thIS Trlbunal agam No order as to
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~T respondents sha!l amount to ’aggrayati'ng the chfempt proceedings,
which shall be i‘nstituted by the ap-pl'.icant. Neealéss to add that in case.
-the a-pplicant ié a-‘ggrieved by the order to be passed by_ respohdeht no. .
2, it will be open for him to file substantive OA thereby challenging .

that order.

5 With i_:hese dbservafions, the OA is dispbsed of with no order as ~

" to costs.

g

(M.L. CHAUHAN)

S MEMBER (J)
AHQ |



